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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI
(PRINCIPAL BENCH)

Original Application No. 526/2024

Varinder Malik

Applicant
Versus
Ministry of Local Govt. Punjab & Ors.
Respondent(s)
Original Application No. 524 of 2024
Tejasvi Minhas & Others
Applicant
Versus
Central Pollution Control Board and Others
Respondent(s)

Additional report / reply of Environmental Engineer, Regional Office,
Kapurthala on behalf of respondent no. 1 i.e Member Secretary, Punjab Pollution Control
Board in compliance of order dated 06.12.2024.

RESPECFULLY SHOWETH

That briefly submitted the above-mentioned case relating to alleged suffering of the
people due to foul smell and polluted air around the area and the garbage dump in
Jalandhar is pending before this Hon'ble Tribunal. The Punjab Pollution Control Board
being a party respondent has already filed reply dated 20.08.2024 mentioning the

relevant facts of the case.

That after consideration of the case, this Hon'ble Tribunal pleased to pass an order dated
6.12.2024 thereby directing the Punjab Pollution Control Board to file an additional report
regarding realization and utilization of Environmental Compensation imposed on

Municipal Corporation, Jalandhar.

That in compliance to the order dated 06.12.2024, it is submitted that the Environmental
Compensation amounting to Rs. 4.5 crore has been imposed upon Municipal Corporation,
Jalandhar by the Punjab Pollution Control Board for violation of Solid Waste Management
Rules, 2016 in compliance to the orders dated 10.01.2020 of the Hon'ble National Green
Tribunal passed in OA No. 606 of 2018, for the period of violation from 01.07.2020 upto
31.03.2024, through the Department of Local Government, Punjab.
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/ 4) That the Government of Punjab, Department of Local Government through the Punjab
Municipal Infrastructure Development Company (PMIDC) had deposited Environmental
Compensation amounting to Rs. 90.00 Lakh with the office of the Punjab Pollution Control
Board and the balance amount to Environmental Compensation of Rs. 3.6 crore is yet to
be deposited by the Department of Local Government, Punjab.

5) That the officers of Punjab Pollution Control Board had approached the office of Municipal

Corporation, Jalandhar many times to deposit the remaining amount of Environmental

Compensation with the office of the Board but they stated that the matter has been taken
with the Head Office for seeking funds for purpose.

6) That the Regional Office-2, of Punjab Pollution Control Board, Jalandhar has written a
reminder letter bearing no. 489 dated 28.02.2025 to Commissioner, Municipal
Corporation, Jalandhar requesting him to deposit the balance amount of Rs. 3.6 crore

towards Environmental Compensation with the office of the Board immediately. A copy
of letter no. no. 489 dated 28.02.2025 is enclosed as Annexure-A.

7) That as far as the utilization of the amount of Environmental Compensation is concerned,

it is submitted that the Hon'ble National Green Tribunal vide order dated 21.10.2022
passed in MA No. 74 of 2022 in OA No. 976 of 2019 has issued directions that the
recovered compensation may be credited to a separate account under the Chief Secretary
and used as per the plans got prepared and executed. This will apply to compensation
deposited with the State PCBs/PCCs and also other regulators such as SEIAAs, Water
Resource Authorities etc. The utilization plans may be in sync with State/District
Environment Plans, in pursuance of order of the Tribunal dated 26.09.2019 passed in OA
No. 360/2018, Shree Nath Sharma vs. Union of India & Ors. The process of planning and
execution for utilization of such funds was entrusted by the Hon'ble Tribunal to a high-

powered Committee of three Additional Chief Secretaries, identified by the Chief
Secretary.

8) That in compliance the above orders dated 21.10.2022 passed in OA No. 976 of 2019,
the Government of Punjab, Department of Science, Technology and Environment with
the approval of the Chief Secretary, Punjab has constituted the High-Powered Committee
comprising of the following officers vide notification no. 10/01/202-STE2/03 dated
03.01.2023.

i) Administrative Secretary, Department of Rural Development and Panchayats.
ii) Administrative Secretary, Department of Local Government.

iii) Administrative Secretary, Department of Science, Technology and Environment
(Convenor)

9) That the first meeting of the High Powered Committee constituted vide notification no.
10/01/2023-STE(2)/03 dated 3.1.2023 in compliance of Hon'ble National Green Tribunal
order dated 21.10.2022 In O.A No. 976 of 2019 titled as Gurinder Singh and Others v/s
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Union of India and Others was held on 5.1.2023 to discuss the utilization of Environmental
Compensation funds. The committee perused the list of proposals received from different
stakeholder departments and after detailed deliberations based on priority of works
proposed, the committee decided to allocate the Environmental Compensation funds
amounting to Rs. 12.0 Crores to Punjab Municipal Infrastructure Development Company
(PMIDC) for setting up of mechanized MRF Centre at M.C, Jalandhar. The State Apex
Committee in its 20th meeting held on 1.3.2023 has endorsed the decision of the High-
Powered Committee to release the amount of Rs,12.0 Crores out of the Environmental
Compensation funds to PMIDC.

10) That the Punjab Pollution Control Board vide letter no. 6406 dated 13.03.2023 has

transferred funds amounting to Rs. 8,40,00,000/- (70% of total funds allocated @ Rs.
12.0 crore) vide draft number 045562 dated 10.03.2023 in favour of Punjab Municipal
Infrastructure Development Company, Chandigarh for setting up of mechanized MRF
center at MC, Jalandhar. A copy of letter no. no. 6406 dated 13.03.2023 is enclosed as
Annexure-B.

11) That the additional reply / report is hereby submitted on behalf of Punjab Pollution Control

Board (respondent no.1) in compliance of order dated 6.12.2024 for kind consideration
of the Hon'ble National Green Tribunal.

Submitted by

Date: . &8—2-2.025% (Satyajeet Singh Attri)

Environmental Engineer
Place: "Joamsllios Punjab Pollution Control Board
Regional Office, Kapurthala.

(On behalf of respondent no.1
i.e. Punjab Pollution Control Board)
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=== PUNJAB POLLUTION CONTROL BOARD
Sr AT Ygie JI8H 8IS

—_— Regional Office-I1

i ;“" Floor, Midland Finance Centre, Opp. King's Hotel, Near Bus Stand, Jalandhar
LI Visit us at www.ppcb.gov.in =~ Tel No. 0181-2991937 e-mail: - pcbro2jalandhar@gmail.com

) e I I ]
NO.HA\Jﬂ - Dated: - ) N F s

To

The Commissioner,
Municipal Corporation,

Jalandhar.
Subject:- Environmental Compensation imposed upon Municipal Corporation, Jalandhar as
. per Hon'ble NGT order in original application number 606 of 2018.

It is intimated that the Environmental Compensation of Rs. 4.5 crores has been
imposed upon Municipal Corporation, Jalandhar for violations of Solid Waste Management Rules,
2016 upto the period of 31.03.2024. The Municipal Corporation, Jalandhar has deposited only Rs. 80
lac out of the total amount till date. Rs. 3.6 crores are still pending to be deposited to Punjab Pollution

Control Board.

Keeping the above in view, it is requested that the Environmental Compensation of

Rs. 3.6 crore be deposited to Punjéb Pollution Control Board please.
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Environmental Engineer,
. Regional Office-2, Jalandhar
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U Yaire Sxami s
PUNIAL POLLUTION CONTROL BOARD

e

Dated: ’3’3 ¥ ')? %

Ihe Chier Execullve Officer,
!flt':lljnll Munidpal Inhastiuctye Devely
5% ooy, "unjaly Municipal Bhawar),

I'ol No, ¢ Seclor 350, Dakshin Marg,
Chandigan), ’

men| Cumpany,

Subjedk: - Rologeq OF Environmen g Compensation  fynys lo Punjaly  Municipal

nfeastriciip Developmeny Company (PMIDC) In compliance to the decislon
talen by the High Powey g Committes iy js mieeting held on 05.01.2023,
f 1o Office grder ), 98 datey 09.03.2073 of Punjab Pollution contror Board,

. Please 1efer 1o offlce order g, yg datedl 9,3.2023 o Punfaby Pollution Conliol Board on the
sl clled algye,

) the Punjab poiiyigy, Contiol Boary s Uanslerred funds amounling lo 1ts. 8,40,00,000/
LA ol otal funds allocated @ ps, 12.0 Crores) vide drafl no, 045562 dateq 10.03.2023 In favour of Punjab

Munichpal Tfrastieg e Development Company, Chandigaih for selling up of mechanized MRF Centre at
M Talandha,

1) The amount refeaseq s Subject Lo the condijons of office order no, 98 dated 09.03,2023
inhicling the tenms ang conditlons menioneq below:

L The funds shayf be spent as Per the Stale Financlal Rufes, which are 1o pe audited as pbr
stalutory Provisions,

il The giant wi be payable fy accordance wilh lunding noims on submission of Ulllization
Caililicate (UC), Bxpenditure statement ang progiess fepors, '

i, Ihe G fupg shall not be yseq for any olher Purpose except for (e Purpose for which the funds
have been allocateq, :

DA/ Bank Iyan ﬁ Tih
al r’glmgreta ry

{2 (_'.'fr.,'f...
Lidst g, (’.(/“'/-/ t/ Dated /0?_.3' 3

Acopy of the alove Is for warded Lo (e following for ifformation ang hecessary aclion please:

L e Pilncdpat Secle{any lo Governnienl. of Punfab, Department of Local Gowt,, Munidpal Bhawan, plot
. 3, Dakshin Maigy, Seclor 35-A, Chandigarh, ; ‘

™ Prncipal Sccrelary (o Governmenl of Punjfab, Department of Sclence,
Ifnvhumncnl, Mini Secrelarlal, Punfab, Chandigarh,

L e Ditector, iectorate of Cnvironment  anyg Climate Change,
Chandigay ),

1 e 050 Lo Clyjer Secrelary, Punjal, Punjab Clvil Sectelailat, Chancligary,

v e Commilssloner, Municlpal Corporallon, Jalandhar,

b The Chief Cnvlionmental Englneer, Punjab Polltlon Control Uoar, Jalandhar,

L e Sapjr Enviionmental Englneer, Punjab Pollution Canlyof Board, Zgnal Offlce, Jalandhar.

e Fivhomnenta) [Cnglneer, Punjab Pallution Conlyol Doad, Reglona| Offlce-1, Jalandhar,

Technology ang

Inslitutiong| hica, Seclor-26,

. /@?5@;{8;’:;" 5
R __,._._————____\_\—\_—-—__——____ ¥,
VATAVARNN BHAWAN, NABNA ROAD, PATIALA
RIIRIT 326, a1 I3, 1l
e 01 15-2215002 C-mall ; Wb @gtall.cum, Wely: Wew.nh poviy
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